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THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHRI 
PRANAB MUKHERJEE): (a) Slurry 
from the washery is recovered from 
the emergency tanks at normal opera-
tions. Over-flow water from these 
tanks contain a meagre quantity of 
Antes mixed sand (about 1 tonne 
per day) which is 0.03 per cent of 
the daily clean coai production, since 
thig overflow water also carries fine 
sand particles along with slurry, the 
ash content 0f  the slurry varies from 
16 to 25 per cent. The fines going out 
with waste water being p f the microni 
size cannot be recovered economicaUy-

(b) These fines are- collected by 
villagerg to whom the land belongs ad-
jacent to the washery over which the 
effluent passes. Other details in this 
regard are not readily available.

(c) A  jjjroup of person^ claiming to 
be engaged in collecting these fine5 
have applied to the Deputy Commis-
sioner, Dhanbad, for giving them the 
right to sell the fines thus collected. 
They have also mentioned in that 
application that such right may even 
be given to IISCO.

(d) It is for the State Government 
to initiate further steps in! this regard.
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Promotion Df SC/ST Employees to 
Officer Cadre in Central Bank of India

954. SHRI T N. NAGARATNAM: 
Will the Minister of FINANCE be 
pleased to state;

(a) whether the Central Bank ©f 
India is already getting easily SC/ST 
Employees eligible for promotion to 
the officer cadre under MAll India” and 
“State” services;

(b) if not, whether the Bank pro-
poses to lower the minimum eligibility 
criteria-cum-service experience of SC/ 
ST employees for promotion to the 
above said “Both” services; and

(c) if not, how the Bank proposes 
to complete the huge backlog avail-
able under the above said “Services”, 
especially in “State Service” ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): (a) to (e).
The Central Bank of India has report-
ed that for promotion under “All 
India Service” sufficient number of 
eligible SC/ST employees are avail-
able for appearing in the test. Am 
per the existing promotion policy 
agreement with the Unions for being 
eligible for promotion under “State 
Service" a minimum of six years ser-
vice ig required in the clerical cadre. 
In future as the number of S C /S I 
employeeg who have put in six years 
of service increases, sufficiently Iarga 
number of employees belonging t* 
these communities are likely to bo 
available for appearing in the promo-
tional test under ”State Service* Th*1
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Bank, therefore, does not consider it 
necessary to lower the minimum eli-
gibility criteria for promotion to offi-
cers cadre in the case of SC/ST 
employees.

The SC/ST employees are given re* 
laxatipn in qualifying marks in the 
written test for “ State Service” and 
“All India service" to the extent of
5 per cent and 10 per cent respec-
tively, In “All India Service” the 
SC/ST employees are also -given 8 
per cent relaxation in interview,

‘Mid-term Review ©f Import Policy

955. SHRI K RAMAMURTHY; Will 
the Minister of COMMERCE be pleas-
ed to state:

(a) whether the mid-term review 
of the import policy to cut certain im-
ports in consultation with the Minis-
tries concerned ha3 been completed; 
ana
I,

(b) if so, the details thereof and the 
action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
KHURSHEED ALAM KHAN); (a) and
(b). The import policy is kept under 
constant review and changes are made 
depending upon the needs Of the eco-
nomy. The last Public Notice making 
such changes in the Import Policy,
1981-82 waa issued under No. 58/TTC/ 
(PNJ/81, dated the 18th * November,
1981 The changes made in this Pub-
lic Notice include removal of 3 items 
which were on OGL for Actual Users 
(Industrial), removal of another 4 
items from* the OGL for stock and sale 
purpose and inclusion of 5 items in the 
Banned List for Export Houses under 
Appendix 26 of Import Policy. A copy 
Of public Notice is available in Parlia-
ment Library.

A mid-term review of the import 
policy in force has also been separate-
ly- undertaken. It was intended pri-

marily t0 review the implementation 
of the import policy ini force and not 
with a view to making changes to cut 
down imports. Based on such review, 
the procedure for import of equip-
ments 0f small value against import 
replenishment licences has been sim-
plified and the scope of the scheme of 
duty-free imports against import re-
plenishment licences has been clari-
fied. ■

T^r gflf a gW T if-
srf ^  far? q forfrr 

416*i r «* . srnr

9 5 6 - «ft arare; 'ifoiiVi : fara

fa) **rr apfanrwr
*r *nrn; ^  fsnr 
3r«NrTf^nrt qf&r
f ;  sqfr

(«■) trr, cff tffrrfa ^  f j r ^ r  re
C f̂ ^RT^T 2PTT j f  ?

frcT bt t t . a N arrm ) :
fa) i t fr  i

fa) i

«f t anirpr

957- «ft 4 w m  jnfrr j wr mfrro
’ f i t  ^  ^  fTT f a  :

fa )  *TTTcT #  f a r - f a r  T^ff w<s\ rO 
faS* S^) 5)T 3TRTCT fanr TFTT £  I 
1980 ^  facRT 3TPTRT fâ TT TRTf
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